
Reference No.: Date:01/02/2006

 

Title:Change of name

Consequent to the acquisition of the entire equity capital of AMP, Australia and Sanmar Group in AMP Sanmar Life
Insurance Co. Ltd., by Reliance Capital Limited, the Authority has taken note of the change of name of the company
‘AMP Sanmar Life Insurance Co. Ltd.’ to that of ‘Reliance Life Insurance Co. Ltd.’ and the fresh certificate of
incorporation, consequent to change of name, issued by the Registrar of Companies, Tamil Nadu dated 17.01.2006.

The Authority has noted the above change in its record and permitted Reliance Life Insurance Co. Ltd. (RLICL), to
carry on the business of life insurance in India subject to the condition, inter-alia, that RLICL shall honour its
commitments to the policyholders of AMP Sanmar Life Insurance Co. Ltd., on the same terms and conditions subject
to which they were issued and that RLICL shall take necessary steps to protect the interests of the policyholders in
accordance with the provisions of IRDA Act, 1999, Insurance Act, 1938 and the Rules and Regulations made
thereunder. 

Sd./
(C.S. Rao)
Chairman

• 
JI 
• ..1.-• 11, ufl ~ ffll -M M ll I qcp ail,: ~ctrl ~ ~ 
llr.-al INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA 


